Ti MARCH 25, 1971

14.25 brs.

MANIPUR BUDGET, 1971-72—- GENERAL
DISCUSSION, *DEMANDS FOR GRANTS
ON ACCDUNT (MANIPUR), 1970-71,
AND *DEMANDS FOR SUPPLEMEN-
TARY GRANTS (MANIPUR), 1971-72

MR. CHAIRMAN : We shall now take
up items 11, 12 and 13 of the Ordcr paper.
namely, general discussion on the budget of
the Union Territory of Manipur for 1971-72
and discussion and voting on the demands
for grants on account as well as Supplemen-
tary demands for giants in respect of the
Union Territory of Manipur.

Demand No. I —Land Revenue

MR. CHAIRMAN : Motion moved :

“That a sum not  cxceeding
Rs. 7,10,000 be granted to the President,
on accoumd out of the Consolidated
Fund of Union Territory of Manipur
for or towards defraying the charges
which will come in course of payment
durirg the year ending on the list day
of March, 1972, in respect of Land
Revenue.'

Demand No 2- State Exclse

MR. CHAIRMAN * Motion moved

*“That a sum not exceeding Rs 86,000
be granted to the Prasidest, on accoum
out of the Consolidated Fund of Union
Toerritory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 3ist day of March, 1972,
in respect of State “Excise”.”

Demand No. 3—-Taxes ou Vehicles

MR. CHAIRMAN : Motion moved :

**That a sum not exceeding Rs. 38,000
be granted to the President, on account
out of the Consulidated Fund of Union
Temritory of Manipur for or towards
dofraying the charges which will come
in course of payment during the year
ending on the 3ist day of March, 1972,
m respect of ‘Taxes on Vebicles.™
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Demand No, 4—Sales Tax

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 36,000
be granted 0 the President, an account
out of the Consolidated Fund of Union
Territory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 3ist dav of March, 972,
in respect ol ‘Sales Tax."

Demand No. $—Other Taxes and Dutics

MR. CHAIRMAN : Motion moved :

“That & sum not exceeding Rs. 1,000
be granted to the Pressdent, om gocount
out of the Consolidated Fund of Union
Terniory of Manipur for or towards
defraying the charges whih will come
m cowrse of payment during the ear
ending on the 31st day of Marih, 1972,
m respect of *Other Taxes and Duties’,”

Demand No. 6--Stamps

MR. C HAIRMAN Mouon moved

“That a sum not exceeding Rs, 2,000
be granted to the President, on ace oumt
out of the Consohdoted Fund of nion
Territawy of Manipur for or towards
defiaying the charges which will comne
in course of payment during the year
ending un the 31st day of March, 1972,
in respeet of ‘Stamps’.”

Demand No. 7 - Registration

MR. CHAIRMAN . Motion moved *

“That a sum not ¢xceeding Rs. 28,000
be granted to the President, on accoum
out of the Consolduted Fund of Union
Territory of Mampur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 3ist day of March, 1972,
in respect of ‘Registration’.”

Demand No. 8—Parliament, State and Unilon
Territories Legislature
MR. CHAIRMAN : Moiion moved :

“That a sum nmot exceeding
Rs. 3,82,008 be granted tu the President,

*Moved with the recommendation of the President,
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on account out of the Consolidated Fund
of Union Territory of Manipur for or
towards defraying ihe charges which
will come in course of payment during
the year ending on the 3lst day of
March, 14972, in respect of ‘Parliament,
State and Union Territorics Legislature’.”

Demand No. 9 -General Administration

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 32,32,000 be granted 1o the President,
on account oat of the Consolidated
Fund of Union Territory of Manipur
for or towusrds defraying the charges
which will come in course of payment
during the vear ending on the 3ist day
of March, 1972, in respect of ‘Ciencral
Administration’.”

Demand No. 1¢ Adminstraticn of Justice

MR. CHAIRMAN : Motion moved -

“That a sum not  enceeding
Rs. 1,58.000 be granted 1o the President,
on atcount out of the Consohidated
Fund of Union Terntory of Manipu
for or towards defrayimg the charges
wineh will come i cowse of payment
during the vear ending on the 3w day
of March, 19720 10 respect o “Adpunis-
tration of Justice™ ™

Demand No. 11- Jails

MR. CHAIRMAN . Motim imoved

“That a sum not  exceeding
Rs. 1,806,000 be ganted to the President,
on occount out of the Consolidated
Fund of Union Territy of Mampur
for or towards defraying the charges
which will come ia course of payment
during the year ending on the 3ist day
of March, 1972, in respect of *Jails’.”

Demand No. 12- -Police

MR. CHAIRMAN . Motion moved :

“That & sum nol exceeding
Rs. 1,12,20,000 be granted to the Presis
dent, on account out of the Consolidated
Fund of Union Territory of Manipur
for or towards defraving the charges
which will come in course of paynient
during the year ending on the 3Ist day
of March, 1972, in respect of ‘Police”.”
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Demand No. 13--Civil Supplies

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 83,000
be granted to the President, on account
out of the Consolidated Fund of Union
Territory of Manipur for or towards
defraying the charges which will come
in cours¢ of payment during the year
ending on the 31st day of March, 1972,

* ¥t

in respect of “Civil Supplies’.

Demand No, 14- Fducation

MR. CHAIRMAN : Motion moved :

“lhat a sum not exceeding
Rs. 1,54,10,000 be granted to the Presi-
dent, onm account out of the Consolidated
Yund of Union ‘lerritory of Manipur
for or towards defraying the charges
whith will come 1in course of payment
during the year ending on the 3ist day
of March, 1972, in respect of ‘Edu-
canon’.””

Demand No, 15— Medical

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs, 27,57,000 be granted to the President,
o account out of the Cuonsolidated
fund of Union Tertitory of Manipur
for or towards defrayimmg the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1972, in respect of *Medical'.”

Demand No. 16— Public Health

MR. CHAIRMAN : Motion moved :

“That a sum *not  exceeding
Rs. 16,54,000 he granted to the President,
on account out of the Consolidated Fund
of Union territmy of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 31st day of March,
1972, in respect of ‘Public Health'.”

Demand No. 17~ Agriculture and Fisheries

MR. CHAIRMAN : Motion moved :

“That a sum not  eoxceeding
Rs. 14,82,000 be granted to the President,
on aceount out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which will
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come in cours¢ of payment during the
year ending on the 31st day of March,
1972, in respect of ‘Agriculture and
Fishories'."

Demand No. 18—Animal Hasbandry

MR. CHAIRMAN : Motion moved .

“That a sum not exceeding
Rs. 8,28,000 be granted to the Presidem,
on account out of the Consohidated Fund
of Union territory of Manipur for or
towards defraying the « harges which will
come in course of payment durine the
year ending on the 3ist duy of March,
1972, in respect of 'Animal Husbandry'.”

Demand No. 19— Co-operation

MR. CHAIRMAN . Motion moved -

‘“That a sum not  exceeding
Rs. 4,02,000 be granted to the President,
on account out of the Consolidated Fund
of Union territory of Manipur for or
towards defraymng the charges which will
come in course of payment during the
year ending on the 3ist dav of March,
1972, in respect of *Co-opueration' "

Demand No. 20— Industrics

MR, CHAIRMAN - Motion moved

“That a sum npot  exceeding
Rs. 8.47,000 be granted to the President,
on accounf out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges whith will
come in conrse of payment during the
year ending on the 3ist dav of March,
1972, in respect of ‘Industries’.”

Demand No. 21--Community Development

MR CHA.RMAN : Mution moved :

“That a sum not exceeding
Rs, 8,81,000 be granted to the President,
on account oul of the Consplidated Fund
of Uniun territory of Manipur for or
towards defraying the charges which will
come in coures of payment during the
year ending on the 31st day of March,
1972, in respect of ‘Community Develop-
nent’.”’

Demand No, 12—Labour
MR. CHAIRMAN : Moation moved :
“That & sum not exceeding
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Rs. 1,55,000 be granted to the President,
on account out of the Consolidared Fund
of Union tenitory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 3ist day of March,
1972, 1n regpect of “Labour’.’,

Demand No. 23 Statistics

MR, CHAIRMAN : Motion moved .

“That a sum not exceading
Rs. 2,20,000 be grantcd 1o the President,
on aceount out of the Consolidated Fund
of Union teriitary of Marupur  for or
towards defraying the charges which will
come In course of payment during the
vear ending on the st day of March,
1972, 1n respect of *Statisties” ™

Demand No. 24- Lrrigation

MR CHAIRMAN Motion moved

“That 4 sum not cxceeding
Rs. 2,8%,000 be granted to the President,
on ac.ouns out ot the Comohdated Fund
of Union territory of Mampur fot or
towards defraying the charges which will
come mn course of paviment during the
vear ending on the 3ist day of March,

[ 1]

1972, in respect of ‘Irrigation’,

Demand No 25— Electricity

MR CHAIRMAN . Motion moved :

“That & sum not  eaxcceding
Rs. 25,18,000 be granted to the President,
on e count out of the Consolidated Fund
of Union territolty of Mampur for or
towards defraymg the charges which will
come in course of payment during the
year endiug on the 315t day of March,
1972, in respect of “Blectricty’.”

(Original
Works and Repuirs)

MR, CHAIRMAN : Motion moved !

“Thut a sum not exceeding
Rs. 11,31,000 be granted to the President,
on arcount out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 3Ist day of March,
1972, in tespect of ‘Public Warks
(Original Works and Repairs).”
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Demand No. 27—Public Works (Establish-

ments)
MR. CHAIRMAN : Motion moved :

“That a sum not exceedmg
Rs. 56,40,000 be granted to the President,
on account out of the Consolidated Fund
of Union territory of Manipur for or
towards defraying the charges which will
come in course of payment during the
year ending on the 3ist day of March,
1972, in respect of “Public Work
Establishment)'.”

Demand No 28- Road Transport

MR. CHAIRMAN Motion moved :

“That a sum not c¢xceeding
Rs. 21,%1,000 be granted to the President,
on a count ot of the Consohidated Tund
of Umon territory of Manmpur for or
towar.as defraymp the charges which will
cnme in course of pavment during the
vear ending on the 3Ist day of March,
1972, m respect of ‘Road Transport™ ™

Demand No. 29--Famine

MR. CHAIRMAN Motion moved .

*“That a sum nat exceediag Rs, 17,000
be granted to the President, on account
out of the Consolidated Fund of Union
territory of Mampnr for or towards
defraying the charges which will come m
course of payment during the year end-
ing on thc 3ist day of March, 1972, in

LA

respect of ‘Famine’,

Demand No. 30- Pensions and other Retire-

ment Benefits.
MR. CHAIRMAN : Motion moved :
“That & sum not exceeding

Rs. 4,22,000 be granted to the President,
on account out of the Consolidated Fund
of Union ferritory of Maniput for or
towards defraying the charges which will
come in course of payment during the
year oending on the 3lst day of March,
1972, in respect of ‘Pensions and other
Retirernent Benefits'.”

Demand No. 31—Stationery and Printing

MR, CHAIRMAN : Motion moved :

*“That & sum not exceeding Rs. 2,56,000
be grauted to the President, on account
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out of the Consolidated Fund of Union
territory of Manipur for or towards
defraying the charges which will come
in course of payment during the year
ending on the 31st day of March, 1972,
in respect of ‘Stationery and Printing’.”

Demand Neo. 32—Forest

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 5,93,000 be granted to the President,
on aceount out of the Consolidated
Fund of Union territory of Manipur for
or towards defraying the charges which
will come in course of payment during
the ycar ending on the 31st day of
March, 1972, in respect of ‘Forest".”

Demand No. 33--Miscellaneos

MR. CIJIAIRMAN : Motion moved :

“That a sum not  exceeding
Rs. 19,062,000 be granted to the President,
on account out of Consolidated Fund of
Union territory of Manipur for or towards
defraying the charges which will come in
course of payment during the year end-
ing on the 3ist day of March, 1972, in
respect of ‘Miscellaneous’.”

Demand No 34 -Capital Outlay on Public

Health
MR CHAIRMAN - Motion moved :
“That a sum not exceeding

Rs. 4,17,000 be granted to the President,
on account out of the Consolidated
Fund of Union territory of Manipur for
or towards defraying the charges which
will come in course of payment during
the year ending on the 31st day of
March, 1972, in respect of “Capital Out.
lay on Public Health'."

Demand No, 35—Capital Qutlay on Mitior

Irrigation
MR, CHAIRMAN : Motion moved ;
*“That a sum mnot exceeding
Rs. 2,53,000 be granted to the President,
on account out of the Consolidated
Fund of Union terrilory of Manipur for
or towards defraying the charges which
will come in course of payment during
the year ending on the 3Ist day of
March, 1972, in respect of ‘Capital Out.
jay on Miner Irrigation',"
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Demiand No. 36—Capital Outlay on Flood
Control
MR, CHAIRMAN : Motion moved :
“That a sum not excecding

Rs. 6,67,000 be pranted 10 the President,
on account out of the Consolidated
Fund of Uunion territory of Manipur for
or towards defraying the charges which
will come in course of payment during
the year ending on the 3ist day of
March, 1972, in respect of “Capical Out-
lay on Flood Control’.”

Demand No 37- Capital Outlay on Electri-

city
MR. CHAIRMAN Motion moved
“That a sum mot exceeding

Rs. 35,57,000 be granted to the Presi-
dent, on account out of the Consolidated
Fund of Umon territory of Manipur for
or towards defraying the charges which
will come 1 course of payment during
the year ending on the 13lst dav of
March, 1972, in respect of *Capital Dut-
lay on Electicity’.”

Demand No. 38- Capital Outlay on Reads

MR. CHAIRMAN  Motion moved .

“That a sumt nol  exceeding
Rs. 68,33,000 be granted to the Pres-
dent, ont arcount vut of the Consolidated
Fund of Union territory of Manipur fur
or towards defrayig the charges which
will come 10 course of payment during
the year ending oa the 3ist day of
March, 1972, in respect of ‘Capital Out-
lay on Roads'.”

Denmand No. 39— Capitel Outlay vn Building,

.

MR, CHAIRMAN ' Motion moved :

“That a sum not exceeding
Rs. 26,19,000 be granted to the Presi-
dent, on accaumt out of the Consoh-
dated Fund of Union temtory of
Manipur for or towards defraying the
charges which will come in course of
payment during the year ending on the
3ist day of March, 1972, in 1cspect of
‘Capital Outlay on Buildings',”

Demmnd No. #—Capital Outley on Road

Transport
MR. CHAIRMAN : Motion moved :

“That & sum nopt exceeding
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Rs. 4,00,000 be granted to the Presi-
dent, om acconmt out of the Comsoli-
dated Fund of Uiion territory of
Manipur for or towards defraying the
charges which will come in course of
payment during the vear ending on the
3ist day of March, 1972, ia respect of

‘Capital Outlay on Road Transport’,

Demand No. 41 Capial Outlay on State

Trading
MR. CHAIRMAN - Motion moved *
“That a sum not cxceeding

Rs 29,02,000 be granted to the Prew-
dent, on account out of the ( onsoh-
dated Tund of Union territory of
Manipur for o towards defraving the
charges which will come 1n course of
paviment during the year ending on the
st duy of March, W72, 1 respect of
‘Capital Outlsy on State Trading'."”

Demand No 42 Capital Qutlay on Indus-

tries
MR CHATRMAN : Motion moved -
“That a sum  not eaceeding

Ra 333,000 be granted to the President,
on accennt out of the Comolidated
Fund of Umon territory of  Manipw for
ot towards defruying the charges whih
will come in course of pavment during
the vear ending on the st day of
March, 1972, in respect of ‘Capital Oult-

v

lay on Industries’.

Outlay on Co-
operation
MR. CHAIRMAN : Motion moved :

“That a sum mot exceeding
Rs. 69,000 be granted to the President,
on aceount out of the Consolidated
Fund of Union territory of Manipur
for ot towards defraying the charges
which witl come in course of payment
during the yoar ending on the 31st day
of March, 1972, in respect of ‘Capital
Outlay on Co-operation’.”

Demand No. 44— Loans and Advances

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding
Rs. 15,12,000 be granied to the Presi-
dent, on accoumt out of the Copsoli-
dated Fund of Unjon teritory of
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Manipur for or tovards defraping the
charges which will come in oourse of
pavmeut during the ycar ending on 31st
day of March, 1972, in respect of “Lonns
and Advances’.”

Demagd No. 1 —Land Reveniue

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum nol ex-
ceeding Rs. 28900 be granted to the
President out of the ‘Consolidated Fund
of the Union territory of Manipur to
defray the charges which witl come in
course of payment during the year end-
int the st day of March, 1971, in res-
pect of ‘Land Revenue.”

Demand No 4 Sales Tax

MR CHAIRMAN . Motion moved :

“*That 2 Suppleinentary sum not ex-
ceeding Rs 4,400 be granted to the
President out of the Consolidated Fund
ol the Union teintory of Manipur to
defray the charges which will come in
course of pivment Jduring the year end-
tng the 3ist day of March, 1971, in res-
pect of *Sales Tan'.”

Demand No & Ofher Taxes and Duties

MR. CHAIRMAN - Motion moved :

“That a Supplementary sum aot ex-
ceeding Rs. 300 be granted to the Presi-
dent out of 1he Comsolidated Fund of
the Union territory of Manipur to
defray the charges which will come m
course of payment during the year end-
tng the 15t day of March, 1971, in res-
pect of *Other Taxey and Duties’.”

Demand No 7 - Registration

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ccoding Rs. 4,900 be granted to the
President out of the Consolidated Fund
of the Union temitory of Manipur to
defray the charges which will come in
coursc of payment during the year end-
infg the Bist dvy of March, 1971, in res-
pect of Registration'.”

Demand No. 9— General Administration

MR. CHAIRMAN : Motiop moved :

“Fhat & Jupplomentary swm 1ot
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exceeding Rs. '9,64,300 be granted to the
President out of the Consolidated Fund
of the Union Territory of Manipur to
defray the charges which will come in
cotirse of payment during the vear
ending the 31st day of March, 1971, in
respect of ‘General Administration’.”

Demand No. 10—Administration of Jusfice

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 83,800 be granmted to the
President out of the Consolidated Fund
of ths Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Administration of Justice'.”

Demand No 11—Jails

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs  1,85,000 be granted to the
President out of the Consolidated Fund
of the Unwon territory of Manipur to
defray the charges which will come in
coursc of payment during the year
eading the 3ist day of March, 1971, in
respect of “Jails'."”

Demand No. 12—Police

MR CHAIRMAN : Motion moved :

“That a Supplemeitary sum mot
excceding Rs. 48,13,400 be granted to the
President out of the Consolidated Fund
of the Union terriory of Manipur to
defry the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Police’,”

Demand No. 13—Civil Supplies

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 2,100 be granted to the
President out of the Consolidated Fund
of the Uniom territory of Manipur to
defray the charges which will come in
comrse of payment during the year
ending the 3ist day of March, 1971, in
rospect of ‘Civil Supplics
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Demand No. 14—Education

MR. CHATRMAN : Motion moved :

“That a Supplementary sum mnot
exceeding Rs. 35,54,800 be graited to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of *Education’.”"

Demand No. 15—Medical

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 6,135,600 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in

respect of ‘Medical’,

Demand No. 16—Public Heailth

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,183,600 be granted to the
President out of the Consolidated Fund
of the Umon territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Public Health'.”

Demand No. 18—Animal Husbandry

MR. CHAIRMAN . Motion moved :

**That a Supplementary sum not
exceeding Rs, 2,77,200 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Animal Husba 1dry’."”

Demand No. 20—Industries

MR. CHAIRMAN : Motion moved :

“I'hat a supplementary sum not
exceeding Rs. 4,77,300 be granted to the
President out of the Consolidated Fund
of the Unjon territory of Manipur 1o
defray the charges which will come in

pourss of payment dusing she yeas
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ending the 31st day of March, 1971, in
respect of “Industries’.”

Demand No. 21—Conmumity Development

MR, CHAIRMAN : Motion moved :

“That a Supplemeatary sum not
exceeding Rs. 2,86,000 be granted to the
Presiaent out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3tst day of March, 1971, in
respect of *‘Community Development'.”

Demand No. 23—Statistics

MR, CHAIRMAN : Motion moved .

“That a Supplementary sum not
exceeding Rs. 1,05,600 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment durng the year
ending the 31st day of March, 1971 in
respect of ‘Statistics’.”

Demand No. 24—Irrigation

MR. CHAIRMAN : Motion moved :

"“That a Supplcmentary sum not
exceeding Rs. 1,80,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
tespect of ‘Frrigation’.”

Demand No. 28—Electricity

MR. CHAIRMAN : Motion moved :

“That & Supplementary sum not
exceeding Rs. 1,05,200 be granted to the
President out of the Consolidated Fuond
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Electricity”.”

Demand No. 26—Public Works (Original

Works and Repatrs)
MR. CHAIRMAN : Motion moved ;

“That a Supplementary sum not
exceeding Rs. 22,06,400 be granted to the
Prosident out of the Congolidated Fund
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of the Union tersitory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Public works (Original
Works and Repairs)'.”

Demand No. 27—Public Works (Estts.)

MR, CHAIRMAN : Motion moved :

“That & Supplementary sum not
exceeding Rs. 17,17,100 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the Yyear
ending the 3lst day of March, 1971, in
respect of ‘Public Works (Estts.)".”

Demand No 28--Road Transport

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 1,67,100 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defrny the charges which will come in
course of payment during the Yyear
ending the 31st day of March, 1971, in
respect of ‘Road Transport’.”

Demand No. 30— Pengion and other Retire-

ment Benefits

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 5,68,400 be granted to the
President out of the Consolidated Fund
of the Umon territory of Manipur to
defray the charges which will come in
course of payment during the Yyear
ending the 31st day of March, 1971, in
respect of ‘Pensions apd other Retire-
ment Benefits'.”

Demand No. 31--Stationery and Printing

MR, CHAIRMAN : Motion moved :

“That a Supplemeniary sum not
exceeding Rs. 29,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
course of payment during the Yyear
ending the 31st day of March, 1971, in
sespect of ‘Statjonery and Printing’.”
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Demand No. 32—Forest

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs. 74,700 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
cours¢e of payment during the year
ending the 31st day of March, 1971, in
respect of “Forest',”

Demand No. 33—Miscellanoous

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not
exceeding Rs, 1,00,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Mampur to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971, in
respect of *Miscellaneous’.”

Demand No. 36—Capital Outlay on Flood

Control
MR. CHAIRMAN : Motion moved : -

“That a Supplementary sum not
exceeding Rs. 2,00,000 be granted to the
President out of the Consolidated Fund
of the Union torritory of Manipur to
defray the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Capital Outlay on Flood
Control'.”

Demand No. 38—Capital Outlay on Roads

MR. CHAIRMAN : Motion moved :

“That a Supplomentary sum not
exceeding Rs. 29,00,700 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
defray the charges which will come in
coursc of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Capital Outlay on Roads’.”

Demand No. 44—Loans and Advances

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum mnot
exceeding Rs. 28,55,000 be granted to the
President out of the Consolidated Fund
of the Union territory of Manipur to
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defray the charges which wil come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Loaus, and Advances’."”

SHRI DASARATHA DEB (Tripura
East) : Mr. Chairman, it is very unfortu-
nate that this House has to discuse the
Manipur Budget for 1970-71 and the supple-
mentary demands. This has happened
because of the failure of this Grovernment
to reconstitute the Manipur Assembly.
They are detiberately denying the rights of
the Mampur peop'e who wanted that their
Asscmbly should be constituted as early as
possible. Elections to the Assembly in
Manipur could have been held simul-
taneously with parliamentary clections. If
that was done this Houte need not have
taken the responsibility to pass this budget.
The reason is simple. It is because this
Government if afraid that it will not have
a majority in that Assembly they are
denying the people of Manipur to choose an
Assembly. It is time that Government
came forward with their proposal to have
tlections to the Manipur Assembly. Peéople
should not be left under bureaucratic rule
for such a long time,

Last year the Prime Minister made an
announcement 1n this House that she and
her Government agreed in pringciple that
Manipur and Tripura should be given full
siate-hood ; she also said that they were
examining the details in that respect. But
after that for more than one ycar the
Government kopt silent on this matter. It
is time that they took a definite dccision in
this matier.

It is about a year now when the
Assembly in Manipur had been dissolved
angd Manipur is under bureaucratic rule. A
series of repression 18 taking place and the
people, particularly youths and students are
put behind prison bars in many areas and
some persons were (ransferred even to
Triputra jails without giving them any
facilitics. No chargesheets arc given
against those who are arrested. These are
border States and they had always been
neglected and their democratic rights were
always denied. This is the type of demo-
cracy that our Government is practicising
in Manipur. During the President’s rule,
the Administration bas brought into force
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the Orissa Preventive Detention Order of
1969 in this Union Territory. The Central
Government itself did not keep this
Preventive Detention Act in the whole of
the State, but this buresucratic rule of
Manipur needed this Preventive Detention
Act. Particularly they have borrowed it
from Orissa just to suppress the democratic
movement in that particular State. I demand
that this thing must be withdrawn mmmedi-
ately from Manipur State. The same thing
can be saul also about my State of Tripura.
The Tripura Government has the same
Orissa Preventive Detenlion Ordinance
of 1969, It has introduced it in our State
also just to suppress the movement there,
the democratic movement.

Secondly, the parent Act, namely, the
West Bengal Security Act of 1950 which was
non-eaistent in West Bongal itsell was
introduced in Manipur as well in our Siate
of Tripura. Why is 1t newessary ! The
reason is vety simple, buvervone can under-
stand that only just to suppress the demo-
cratic movement,- the working class, the
peasantry, and other people the Govern-
ment needed that Bl to puat the people
inside the prison bar withvat ginving any
chance for them to appear in court.  That
1s the thing which is going on.

My friends over there arc boasting of
having a majority in this Parliament and
say that they are buwlding a finer type of
democracy 1n India. Is it a finer type of
demoeracy in India 7 Everybody in those
public places talk in terms of election ;
where they came to know (hat at lcast
they can realise that the ruling party would
be returned in a majority they held the
elections. But il they are afraid of some
slightest doubt in a place where the majority
will not be theirs, they do not talk of any
Assembly clection in Manipur ; and in my
State also. They ask other people. For
instance, the Mysore Assembly. It is not
yet dissolved. But the ruling party i» now
trying to hold clections there. But here in
Manipur already the President's rule cxists.
Thete is no question of reconstituting any
exisling Assembly. A new Assembly should
be formed. Why are they taking time and
why these people are not thinking in terns
of having an clection there in my Tripura
State also 7 You are talking about Orissa.
In my State of Tripura, the Congress Jost ail
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the scals, In my State of Tripura, we got a
majority. . Why shotld you net ask
Sachindialal’s Singh’s ministry to 1esign and
have 4 new electson and get a new mandaie
fiom the pcople 7  As many as 0 seats out
of 30 Assembly seats in Trirura are curs
we have got a maority, Had the
Trpura Assembly been dissolved mnd the
Assenibly elcctions Leld along with the
Porliamentary clections, then a new Govern-
ment would have been there  The result
would be otherwise. That is why 1 <ay
that tn those paits at least, the Parliament,
the Government, should conre and see that
these pueple get thar proper demuociatic
nghts and they are yiven maore powners to
manage themselves

The demend for Statehood s there. It
15 very popular m those pars. We are
discussing the demands for grants for them
here 1 do not dispute the rnghts and
proprietics of this House  Pathament 18 the
sovercign badv  But 1s 1t physically possible
te cxaming overy tem of wotking of the
Gosernment there and to gine suggestions
for them @ It % 1upossthle. 1Y the Mampur
Assetb!y hed been there. 1t vould be
proper. ‘Ihey wic lucal people , they know
the nooks and corners of their own State.
They would be in a betier postion to
examine all the clauses and sce how the
money is to he spent

The other day ihe budget wa» placed
before us I have gone through the budset ;
and what 1s the jostion regurding certain
allocatrun of funds fou ‘Trpura in the matter
of educayon, particelarly, tribal cducation ?
Fyen the eyt wax not reveived  The
Finance Minister could not do anything
or say how this money has been spent
because the report is not conung from theie.
But the tendency and philosophy of this
Government is not 10 give MOIe power to
the State ot to gnve Statehood (o Manipur,
Tripura and other Union Territories.  They
want o contsol thew from the'cenfre,  But
this tendency should be curhed and this
philosophy should be changed. Otherwise,
you would be doing some injustice to these
people, That is why I say more power
should be given to the State. 1! the Centie
is allowed to mterfere even in small affairs,
the State carmot have any enthusiasm to
undertake tny desetopmental work in full

swing.
¥ once again repeut these demands.  AY
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the prisoners especially youths and students
should bc unconditionally released. Ewven
at present many more people are being
anested there. Aill of them should be
redeased.  Moerc noney should be given to
tl ¢ Manipur pecple to deve'op their back-
ward State. There are some backward
tribals there. Fpeael safepuarces should be
given to those tibals who are handicapped,
s0 that they can Ift theniselves (v a level
equal to the other people. Thirdly, im-
mediately Assembly elections should be held
in Maanipur. All the repressive Acts like
the Onisse Preventinve Detention  Ordinance,
West Bengal Sccuitity Act etc. should be
immediately watlidrawn from that State and
a proper atmosphere to develop democracy
should be encouraged there, -

MR. CHAIRMAN : There are two cut
mouons. Are you moving them ?

SHRI DASARATHA DEB : Yes, Sir.
! beg to move :

*“l hat the demiand for a supplemen-
tary Grant of a sum not ecxceeding
Rs 9,64,200 m respect of General Ad-
munistration be reduced by Rs. 100.”

(Fatlure of the Centre to hold Assembly
Llection in Manipur along with the recently
held Parliasmentary Election (1)].

**That the demand for a supplement-
ary Grant of a sum not exceeding

Rs 2,944,300 in respect of General

Ad.mimisiration be reduced by Rs, 100:*

{Repressive measures against the demo-
cratic people of Manipur (21,

MR. CHAIRMAN : The cut
are also before the House.

motions

SHRI N. TOMBI SINGH (Inner Mani-
pur) : Sir, this is my maiden speech as a
member of this House. I would like to say
a few words in support of the Manipur
budget There are 4 number of units in
the country which are small in ares and
population and also backward in economi-~
cally, but such units have defied the normal
yardsticks while deciding their political indi-
viduality and status, Maaipur and Tripura
and also Meghalava are some of such units
which 1 happen to know more or less
closely. Qur country being very big and
variegated in culture and in lingvistic groups,
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I am afraid, many of us could be compared
with the proverbial blind men trying to see
the whole of the elephant. Each onc of us
sees his own arcar and tries to impose his
own reason and comprehension upon the
rest of his fellowmen. Perhaps it is inevi
table because of the big size of our country,
too many cultures and languages. Small
units like Manipur, Tripura and Meghalaya
bave been struggling to attain their political
individuality although there has been oppo-
sition from the other angles on the ground
of economic non-viability

Now that the Government of India had
accepted wn principle the demand by the
srnall units for full-fledged statehood 1 think
the position is different. After conferring
on these small units the status of statehood,
the Government of India and also the
people would still be feelmg that these
usits are financially weak. Steps have to
be taken to remove this feeling. We are
very happy that the Government of India
are considering this issuc of statehood on a
priority basis, the Bills are being prepared
and they will come befure us very soon.
But after the conferment of the status of
statehood to these small areas, specially to
my unit which I happen to know more
closely, steps will have to be takem to
improve the financial and other economic
resources of those units so that they will
become sclf-sufiicient, because this 18 the
only way to kecp them useful to our
country.

MNow 1 would like to make an ecmphatc
reference to the development of that unit in
the agricultural sphere. In our part of the
country, because of the chimatic conditions
and topography, draught and wmomsoon
follow one another in quick succession. This
valley is at an altitude of 2,600 ft. and dur-
ing the monsoon, which covers six months
of the year, water comes in such big torrents
and floods occur very often during those six
months. After the momsnon, after the
fiood season, the entire valley which is the
main area of eagriculture, which is the most
fertile area, remains dry and, therefore,
that fertile land cagnot be utilized for agri-
culture for want of water. So, in order to
improve the agricultural productivity of this
arcg we have to see that special measures
of irrigation are pianned and implemented
earncstly.
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Coming to eduction, a large number of
schools and colleges have comd up afier
independence. In the sphere of post-
graduate education the people have been
crying hoarse for a university centre as &
beginning towards a fullflaged uaiversity as
was done in Simla. After so many yecars
in 196% the University Grants Commission
accepted the demand for this but nothing
has been indicated in the Budget. The
Budget has been presented in a routmne
fashion and no special provision has been
made 1n this and many other important
respects,

The future of this region 15 very much
associated with the dovelopment of its
culture and ity preservation and, for the
matter of that with, the development of the
local language, Manipuri, which was the
language of the court, the official language,
befuore Manipur merged in the Indhaa Union
in 1949. Very hule provision has been
made for further development of this
language and te include 1t m the Lighth
Schedule. It 1 mperatve that in order (0
consolidatc the existence and rapid yrowth
of this region the local language has got to
be developed and 1t shouid be given a place
in the Eighth Schedule of the Constitution
along with the other languages. I hope, the
Government of India will give special con-
sideration to this.

Regarding the election to the Union
territory  Assembly, which my hon. friend
from Tripura mentioned, 1 am afraid, 1
have to look at this point from a slightly
different angle. It was not, so {or as we
understand, the Government of India which
delayed the election to the Union territory
Assembly. The House will remember that
since 1969 the people of Manipur with all
the polifical parties combined were sirugg-
ling for statchood and at one stage it was
decided that all parties refrain from any
type of elections held under the present
regime, that is, as 8 Union territory. When
the Lok Sabha election came, there was &
very heated debate in the then existing all
parties co-ordinating body as to whether we
should demand elections to the Union terri-
toty Assetibly too. FExcept in the case of
onc local party, all the natiosai parties
agreed that the Union termitory eloctions
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should not be held until we have statehood
conferred on Manipur, In the context of
the Government of India’s acceptance in
principle of our demand, it was felt that we
should not move for an electin under the
Union territory Act, because the Union
territory Assembly was full of limitations
and it was a democracy only apparently. We
had tried it. Therefore, we did not find it
necessary and all the parties agreed that we
should not have it any further. That is
how, so far as we understand, the Assembly
election was not held. There was no
political climate for such an election in
Manipur.

With these few words I would like to
conclude my speech,

o wreee? wm (9)HT) ¢ ArEAe,
dzifes ®7 ¥ wrw FgAAw (A
F9aS) WX agarhta (S-fagee) s
¥ ead weaw fafore yave Y goosim
fafrzam § 1 ™ @7 &)Y wAwar § A
nw fadrg e nF arepfas gwar g
Fahor @ 3 7@ Wi oo
atrgfas wrar 1 g7 W7 ¢

et fafirez go-o'a & wfgge &
& oY grrfom s &Y fadreard
aq WrwT, war, foaew, g 09 gepla
fafrerard wrem-famars 81 ag dfiwrar
wuw § 1 ggt fedt 9FI FT FH-wEATE
< weat o e ¥ P T g
g% yervm Ty rfewng & W owEA o
ferer o gifgn

o o mhoge A feafer ¥ f §
wagd ggerd s o wagre Y AR
e gy 1 ag wEr ad-fafew d
fr oy o T wOETC W agEa @
aft uk, eorfirer ot | Afiewr feaft T
¥ 3% wx oF frero g Wk 59
W Ewrd ow W@ 5T i ow A
ur #2 1 qud fedfrow & @ WAl
frdnft ow wriy firerse agao Y A
vopariey wy Y gfew o g1 fs ¥
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e R 9§ wafaw geadh wwd Al
FTAT YT 4T WX IW FGWT 6 G
TR % gwE< faear wifgy ar1 {few
oy qgi & o-Far aut AT, FOT TR
® =9 ufewmfal ¥ st afi & fawr
aw o I geral ® #§ anryy
foar w1 F6w woere gt g€ @ W
97 auq A+t v fafoe Hife ot fis
fodt awg f agr Fe-wtidy Toere wTaw
T gm fear oy e g Aifa g
99 @ ww wE 9w dudig g
U WYX A% §Tq §TG qga Sy A W
® af fawr gwrsY, odran, arfreeng
W e A faew @wr & A S
fro wo, g% 1 foaww At @,
frdrese S wgr Y feafy & at &
TAF w7 ¥ AT R A # femra 6
A aag A Y 5 s wigge #
I gAY JATT AGY FOAT TAT | G
FATq AAAT g oft N g7 w97 I
FWgogawam & wwd 5 ow
fardraar o wt Fred s 9t e
g F4AT 797 97 & T oF e @
Fa7 aua g aqv Agl F1 fagra W O
& af ft ? afaye ¥ Awaele g &
frg foed 0 o=ew @@, wagd,
framt st faese grr 1 gawl & 3
¥ agl Y GUFTC J, A ® wraTwy
Mt F Fo07 T F @R G F @
qi® T fear § 1 & wawr Wik frdw
FTAT § WK 98 AT WA FT W A
wrdt & | AT B GTATY qAT WAy &
wE § wfier a8 g @ fag <ok At o
e, feelt Y g wresY W wg e
Fort o =i

wfqge geraay oddT & 1 AN
fatry ofwer § ogt TN w1 agEw &

wt guTH WX ATy 9T geg eqry
T wifgg ¢ €% fg X wI-seYT §
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oY sl aften & of § ag qwor 3
wgt e fe K auw oar § 4@ X
B Aty IqN ay rof ¥ wgrsy
&Y vl o3 gy A A @ gwa agi
geraar daw afggr ¥ §F A o
fergear & ot odfig wwal ¥ @A &
eATEH T AR AT AT wifgm wife
ol q R A aff @ =wd
afirer o w1 3gt 7 ST ST AR QA
&w gt Aot g wwdt & I 9 aw WA
W QAT FTET AN 24w A T R
fawd orf & ufes 28 B, o w9 g
1 zafag oty &y & qEver & A
R JE ®C IT AATLIAA AT w0y

% A oW & &% ¥ wfag
FeraqT AT JUm & fawa T an
W Afge I wEw & N qoaTT
F 307 § @ § fawrw 9x a+ AT
wifgy N oror ot gwall @ mEA 3
aray, sfogr ar g® Avg § gEREl
By aAM A I @ EAR g ol
e |

e & worft yamey  foaraa
forg o gwffem AW @ eqiqw
sy & avx earfaa fam war 97y o
& THTTEY NI FT WIArATL wEy fantay
g & 1w afigi @ wf O
qama, fewrda wew aw | lww g &
% 99 W & g feun A9y 1% Q-
T, §oUa ama A giamr e
F¢ s fordy amreardt wrer & WA
&) o uffer wan wag w_ET
*hofmatam & se ¥ & W
¥ faare gfomonr oidr sdw, Awige
w&q, WET 81, FAwaes, geew
fore®t g Trow 7t o farie ke
yfcfan § Wiz feed, mpelos, agrirey
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sific snife 1 aor o S wrfEm ) ¥
¥ I g7 gy A T & Avh Rar
7 g, ¥k fan ¥Q awpEw W § fe
g fedt ararardy s & dwrfe,
Ay, Sowrdiy, waAEw gfear &
gfednn & qafaarae of gEna w¥el &
gafrary & fag ow wewawada @
qui wAMqE prEtAT qravr e fear
T T & AT IAT 9T & qatew
oYt fagre & afeqwmasr & wfege ¥l
famaa & Wyagz w2e 7 fauhw ghm

s 7 & rear oredt W fewr whvt oY
grgTAr §—(1) whrgz Y g e w6
gwi frar oy 1 (2) agr gara wf At
Fq w1 | (3) IuF amarey frafr o
fome a7 oY 2t g gAg =YY A
gufra frery & fom &7 & aqav agmn
& AT |

THE MINISTFR OF STATI IN THF
MINISTRY OF TIINANCF (SHR! VIDYA
CHARAN 5SHUKLA) - | am grateful to
the hon. Members who have taken part in
this small debate and only some general
questions have been raised.

The first question that was ramed by
Shri Deb and also, 1 think. by Shri Tombi
Singh, wau about the statehood for Matupur,
In the last Lok Sabha which was dissolved
it was announced on behalt’ of the Govem-
ment that we have accepted the demand of
the people of Mamipur and Tripura to give
them statchood and we would work out the
detatis of the new status, Having had some
experience 1n the Home Ministry about the
administration and the problems of these
Union Territories, T know what a formidable
job it is 1o lsunch them inw statchood. Shri
Tombi Singh and Shri Deb would realise
the complexity of the problems that face
the Upnion Territories. Apart from the
local political problems and the other pro-
blems of security and other matters that
crep up is these two territories, the patitical
situation has also not been very stable as has
becn soon in the last fow years and durisg
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the elections and even after the elections to
the Union Territories were held. Shri Tombi
wil bear mo out that there has beena
oonsistent demand in Manipur that no elec-
tions should be held in Manipur under the
existing set up.

The demand of the people is that the
clection should be held in Manipur only
after the new set up has come into being,
after it becomes a fullfledged State, They
want that then only the election shaoald be
held. That is the reason why the election
to the Manipur Amerbly was not hdd
;L‘;:l'\. with the clectiont for the Lok

2.

15.00 hrs.

We are committed to the policy of
granting Stateheod to these two Union
Ternitories.  There are varioos problems like
financial visbiuty, the administeative system,
national security, internal stability and so om
and we are going into all these points very
carefully and we shall bring forward a auit-
ble legislation before this Honourabla House
S0 that these long<herished demands of the
peop'e of these two Unuon Territories van be
fulfilled as quuckly as possible.

Sir, the other point made was sbout re-
pression , 1 do not think there is any re-
pression. The hon. Member would know
that at least in Manipur there have been
tremendous amount of upsurge, because of
the Naga underground movement in fhe ad-
joming Nagaland. The border of Manipur
is also inhabited by some tribes of Nagas
and there have been many problems in this
regard.  Also, Manipur as such is geographi-
cally divided into two parts, the valiey and
the hilly parts, There have been certain
difficulties— sociological as well as political—
in this division and these have got to be
properly adjusted in the new set up that
we are devising for thes¢ Union Terri-
tories.

Thetefore, if certain security measures
had to be taken, that should not be regard-
ed = repressive measures. Thatis neges.
sary for rutintaining internal security in the
area to sec that proper Taw and ordet is
maintained and the development dctivities
that sre taking place thers are not ham-
pered.
About the irrigation facilivies mepsiensd
by the hon. Member, the Lokiak Irrigatien

Devwds 9%

System, at a cost of about Ba. 2 lakhs has
been taken up in the current year 1971-72.
In addition to that we have allotted Rs. 7
ladkhs for migor irrigation schemes in this
Budget that we have presented before the

About the othar pelaw mentioned by the
hont. Member, we are sendiag a study team
frem Nehru Usiversity %0 lmpbal and we
have iakem up these problems in right ear-
nest andd & hops we shall be able to do some-
thing.in this directin, after we got the re-
port of the Swedy Team.

Shri Thurkbande Rai, while talking about
Statehood, brought in several other points
and one point that he made was about for-
mation of Regianal States like Bundelkhand,
Maha Vidarbha and many other demands
like that. 1 would like him to study the
regional papers because probably the mational
Press has not brought out these matiers so
prominently. 1 do not refer here to Telen-
gana. | am mentioinng with regard to
demands like Maha Koshal, Bundelkhand,
Maha Malaw &and others. The candidates
were all defeated. They did not get any
proper support whatsoever. Telengana is
a separate question altogether, He did not
specifically mention Teclengana. Iam not
touching upon that question now,

So far as Tclengana is concerned, that
is a separate question. But in Madhya
Pradesh or Uttar Pradesh or in Rajasthan
or even in Maharashtra, wherever
separatist demands were nmade, as
for instance, by the Maha Vidarbha Samiti
or the Chattisgarh Samiti and so on, all the
candidates who had stood for such demands
had lost their security deposits, and they did
not get even a semblance of support from
the people. Therefore, this demand for the
setting up of & mew States Re-organisation
Commission seems completely out of place
and completely uncalled for, and 1 do not
think that there is any necessity for any such
exercise in this direction.

As we have proved alrcady, this House
is capsbie of taking cognisince of strong
feelings and demands of the pesple by con-
stitottonst and regutar gal methods. We
can grant Btatehood to territories wherever
it femsibie or mocessary of wasanted, as
we Lave'dene i the case of Himachal
Pradesh, where upatiimonsly the sttion of
the Goverament was welcomed by all
gections of the Bowes, wad the manvaee
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ment of the proposal for graut of Statehood
to Tripura and Manipur was also gencrally
welcomed ‘in the House, Therefore, it Is
clear that we are emoouraged to cxamine
these questions and we want to settie these
questions as expeditiéuily ‘ez we can ; when-
ever there is any such need, and we feel
and the Parliament of India feels that any
question regarding any particular territory or
area should be taken into consideration, that
can be taken into consideration, and Parlia-
ment can take a suitable decision on that,
and no Commission as such seems to be
NECEISATY.

With these words, 1 hope that
Demands will be granted by the House,

the

MR. CHAIRMAN : 1 shall now put
the Demands for Grants on Account relating
to Manipuor to vote.

The question is :

“That the respective sums not exceed-
ing the amounts shown in the third
column of the Order Paper, be granted
to the Presideat, on account, out of the
Consolidated Fund of Union Territory of
Manipur for or towards defraying the
charges which will come in course of
payment during the year ending the 31st
day of March, 1972, in respect of the
heads of Demands entered in the secomd
colimn thereof against Demands Nos, 1
tﬂ “.ll

The motion was adopted.

MR. CHAIRMAN : I shall now put
cut motions Nos. 1 and 2 to the Demands
for Supplementary Grants to the vole of the
House.

The cut motions were put and negatived.

MB. CHAIRMAN : I shall now put
the Supplementary Demands for Grants
(Mavipur) to vete,

The question js :

“That the respeclive Supplemeniary
sums not exceeding the gmounts shown
in the third column of the Order Papar
be granmdd to the President out of the
Clomsclidated Fund of the Union territory

, of Matipur to defray the dumtm

k¥ mm ﬁ#"r‘

Manlpier Appropriation 100
(Vore on Account) Bill

{ 4
will come in course of payment during
the year ending the 31st day of March,
1971, In respect of the following Demands
entered in the second column thereof—
Demands Nos. 1, 4, 5, 7, 9 to 16, 18, 20,
21, 23 to 28, 30 to 33, 36, 38 and 4.

The motion was adopted.

15.10 hes,

MANIPUR APPROPRIATION (VOTE
ON ACCOUNT) *BILL, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : 1 beg to move for
leave to imtroduce a Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of the Union territory
of Manipur for the services of a part of the
fisancial wear 1971-72.

MR. CHAIRMAN : The question is *

“That leave be granted to introduce a
Bill to provide for the withdrawal of
certain sums from ard out of the
Consolidated Fund of the Union territory
of Manipur for the services of a part of
the financial year 1971-72."

The motion was adopted,

SHRI VIDYA CHARAN SHUKLA : 1|
introducet the Bill,
I beg to move] :

“That the Bill to provide for the
withdrawal of certain sums from and out
of the Consolidated Fund of the Union
Territory of Manipur for the services of
a part of the financial yur 1971.72, be
taken into consideration.”

" MR. CHAIRMAN : The question is :

**That the Bill to provide for the with-

- drawal of certain sums from and out of

the Consolidated Fund of the Union

Territory of Manipur for the servioes of

part of the fioancial year 1971.72, be
taken into consideration.”

#* 1 The motion was adopted,

Extraordinary, Pact I1, section 2, dated 25-3-71,
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